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Heard the learned counsel for the nerties,

2. This is a review apvlication cecking a review

of order dated 6.5.94 passed in 0.&, vo. 247792,
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this case, the grievance O- tre apwmlicent
s - Pogtt
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vas thoat his houcls ©
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by the recsponients, with the result thet his suoinmerts/
wayes were correspondingly reiuced. Tre Trihunal while

hearing the O.A. wag of the view thot the honrs oI tre
work of the annlicant were unjustifiably reduced, The
myibunal, therefore, held thet the anplicant shall he
entitle? to the same hours of work eni wiges from the

date of the order of the Tribunal as per Annaexuse O

.
\

Jrted 21.10.81 by which he wag apnointed,

4 T sarned counsel for the annlizant seeXing
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ceviaw of the orler has st=ted that as per nara 7 of the

order, Anncxnres 11 and 12 have heen cuached by tre

Trirunal. The effect of cuashing 6f these or’ers 18 hat
initio

theee Oorfers are deemed to e not in oxistence av

an’, therefore, e apnlicant is entd

-

ete. from the original dates nn which these oriers were

pacsed.
5. we have gone +hrough the order d=tel 6.5.94
corefully. The applicant's hours of work hel hoen

waces had treen paid
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reduced and correspondingly lower

Ny



A

e S

to him commensurate with the reduced hours of wvork. We

. oould not have ordered that the applicaent may he treated
as having worked longer hours from a hack date, vhen, in
fact, one cowld ndt have workedl for longer hours from a
back date. In these circumstances, the Tribunal had
Airected vide pera 7 of the order doted 6.5.94 thet the
applicant shall be entitle? to longer hours of work and
corresponding wages from today, iee., from which the
order was passed. We see no error in our order dated
6¢5.94 ang it ca'lls for no revicw.

6. In the result, the Review Application is dismissed
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